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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

INDEX
IN
AFFIDAVIT
On behalf of Respondent/ Vice Chairman, Prayagraj Development
Authority
IN
PUBLIC INTEREST LITIGATION NO. 4003 OF 2006
DISTRICT-ALLAHABAD
RE : GANGA POLLUTION Petitioner
Versus
State of U.P. and others Respondent
Sl | Particulars Dates Anx Page No.
1. | Affidavit
2. |Copy of the list of illegal 1
constructions/illegal plotting
3. | Declaration
Dated: .
(Vibhu Rai)
Advocate

Counsels for fhe Respondent /
Prayagraj Development Authority-
Roll No: A/V 0074/12
Chamber No.71, High Court Allahabad

‘Mob: 9455296006
Please note: Sri Anoop Trivedi, senior advocate has given his kind

consent to argue on behalf of Prayagraj Development Authority

2498




3725

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

e ook sk sk ek s ok
AFFIDAVIT
On behalf of Respondent/ Vice Chairman, Prayagraj Development
Authority
IN
PUBLIC INTEREST LITIGATION NO. 4003 OF 2006
DISTRICT-ALLAHABAD
RE : GANGA POLLUTION Petitioner
Versus
State of U.P. and others Respondent
Affidavit of
S/o
Posted as....
Deponent

L, the deponent above named do hereby solemnly affirmed on
oath as under: -
1-  That the deponent is posted as Vice Chairman , Prayagraj
Development Authority, Prayagraj and as such he is fully
acquainted with the facts deposed below:

2-  That in so far as the issue with regard to burial grounds near
bathing ghats is concerned it is most humbly submitted that the
aforesaid burial grounds have been established by Nagar Nigam
Prayagraj and they are maintaining those facilities be it

Rasulabad or Phaphamau side. It is further humbly submitted
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that as the Nagar Nigam Prayagraj is having exclusive
jurisdiction over burial/cremation grounds the Development

authority has never framed any scheme or plan in this regard. -

That in so far as the submission of Learned Amicus Curiae in
respect of “Nava Prayagam 'Yojana” is concern it is most
humbly submitted that the Learned Amicus Curiae has not been
correctly informed in this regard. As the matter of fact the
aforesaid scheme namely “Nava Prayagam Yojana” has already
been terminated in the year 2012 itself and all -the
allottees/proposed buyers have been refunded registration
amount/allotment money and, presently there is absolutely no

scheme in the name of “Nava Prayagam Yojana” in existence.

That in so far as the submission of Learned Amicus Curiae in
respect of other projects allegedly planned by development
authority is concerned it is most humbly submitted that there is
no project of the development authority which is falling within
the prohibited area visualized under the order dated 22.4.201 18

That It is further submitted that only one project has been
approved by the Board of Development Authority after
22.4.2011.The said Project was approved on 27.6.2017 vide
resolution no. 1713 and it was permitted to submit the layout
plan for approval of the Boé.rd after complying with statutory
requirements. The layout plan of the aforesaid project was
approved vide resolution no. 1791 passed in the 121* Board
meeting dated 19.9.2018. Subsequently a decision was taken for
reserving 5 percent of complete area of the project for
commercial purposes. The said decision was requiring the
approval of the state government for change of land use and as

such the board of the Development authority in its 122
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meeting dated 29.12.2018 has referred the matter to the state
government with its recommendation for the such conversion.
The said proposal is still pending before the state government.
Further the State level En;/ironment Impact Assessment
Authority has granted environmental clearance to the aforesaid
project in its meeting dated 27.5.2020.

That the Board of the Development authority has passed the
layout of the residential portion of the aforesaid project vide
resolution no. 1864 in its 129" meeting dated 17.12.2020.

That it is specifically stated here that none of the projects apart
from the aforesaid has been proposed or underway or
completed after 22.4.2011. It is specifically stated here that
after the year 1991 no other project whatsoever has been
launched by the Development; Authority. The “Nava Prayagam
Yojana” has already been abolished in the year 2012 and the
proposed project has been approved in the year 2017.

That survey as directed by this Hon’ble Court involves a huge
area. However near Naini area certain illegal
constructions/illegal plotting etc. were identified and a list
whereof is being submitted before this Hon’ble Court,
However, for conducting thorough survey more time will be
required and area wise survey list would be produced before
this Hon’ble Court in a phased manner. Copy of the list of
illegal constructions/illegal plotting is annexed herewith and
marked as Annexure no.1 to this affidavit,

That thus affidavit is being filed in compliance of the order
dated 29.10.2021 passed by this Hon’ble Court. The same may
be very kindly be taken record.

2501




3728

That the contents of para nos.
of this affidavit are true to my personal knowledge, contents of
para nos.
of this affidavit it are based on perusal of records contents of
para nos.
of this affidavit are based on information received and contents
of para nos.
of this affidavit are based on legal device which I believe to be
true that no
part of it is false and nothing material has been concealed in it.
SO HELP ME GOD.
( DEPONENT)

I, Vibhu Rai, Advocate, High Court, Allahabad do
hereby declare that the person making this affidavit and
alleging himself to be the deponent is known to me from the

perusal of papers produced by him in his case before me and he
is the same person.
Date.

(ADVOCATE)

Solemnly affirmed before me on this day of

2021 at a.m\p.m by the deponent who is identified
by the aforesaid persons.

I have satisfied myself by examining the deponent that he has
understood the contents of this affidavit which have been read
over and explained to him,

Date.

(OATH COMMISSIONER)
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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DECLARATION
IN
AFFIDAVIT
On behalf of Respondent/ Vice Chairman, Prayagraj Development
Authority
IN
PUBLIC INTEREST LITIGATION NO. 4003 OF 2006
DISTRICT-ALLAHABAD
RE : GANGA POLLUTION : Petitioner
Versus
State of U.P. and others Respondent
I
S/o
Posted as....
1. That it is stated that at the present situation pertaining to

COVID-19 the RESPONDENT is unable to swear the affidavit.

2. That further the photo-centre of the Hon'ble High Court is also

closed in the present circumstances.

3. That the documents and instructions averred annexed in the

affidavit were duly communicated and forwarded to the counsel
by the RESPONDENT on the mobile phone.
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4,  That thus in view of the aforesaid, the filing of the affidavit at
the present time may be exempted and the RESPONDENT
undertakes to file the same whenever the lockdown is

completely lifted or may be directed by this Hon'ble Court.
Dated:

(Vibhu Rai)
Advocate
Counsels for the Respondent /

Prayagraj Development Authority
Roll No: A/V 0074/12
Chamber No.71, High Court Allahabad

Mob: 9455296006

Please note: Sri Anoop Trivedi, senior advocate has given his kind

consent to argue on behalf of Prayagraj Development Authority
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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Annexure No. A-
IN
AFFIDAVIT
On behalf of Respondent/ Vice Chairman, Prayagraj Development
Authority
IN
PUBLIC INTEREST LITIGATION NO. 4003 OF 2006
DISTRICT-ALLAHABAD
RE : GANGA POLLUTION Petitioner
Versus
State of U.P. and others Respondent
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Index
In

Counter Affidavit
On behalf of respondent no. 19)

In
- | [ PIL) .
CIVIL MISC. WRIT PETITION NO. 4003 OF 20__.06
(Under Article 226 of the Constitution of India)
District ; Allahabad
Re: Ganga Pollution ‘ - :
Harchetan Bramhchari Ji Mg.haraj .eeeees Petitioner
Versus -~ -

State of U.P. and others ' PE— Respondents
- “Particular of papers | Date Annexure | Page ;
' No, ‘ g5 No. No, >
1 Stay vacation application | 1-4
"2 | Counter Affidavit ‘ 5 - 20

3 | Copy of the page 125/126 | - CAl

of the Master Plan R/ '2‘3
: document :
S Copy of the relevant page CA2 |24 -21]
‘} of the Building Bye-Laws | - 4 2 ~ =
15 | Copy of final Master Plan "CA3 26~2F

(Ashwani K. Misra)
Counsel for the respondent no. 19

Chamber no. 22, High C
Dated : | 7/5,-‘/2011 igh Court, Allahabad
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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. . : . . . . Z 20 1 1
Civil Misc. Stay Vacation Apphcatl_op NOwssenes
(Under Chapter XXII Rule 1 of the High Court Rules)

On behalf of

Allahabad Development Auth ri'ty,
* Allahabad through its Vice Chairman . '
‘ ' I .Applicant
Bty
CIVIL MISC. WRIT PETITION NO, 4003 OF 2(?06
(Under Article 226 of the Constitution of India)

i istrict ; Allahabad
Re: Qorasa Soliedicy, S .

Harchetan Bramhchari Ji Maharaj,

Sri Mad Paramhans Ashram, Teekar Mafi

Amethi, District Sultanpur at present

Residing at Jhoosi, Post Jhoos:i, District Allahabad

D e Petitioner
Versus

1, State of U.P,

through Secretary, Environment,
Government of U.P., Secregtariat, Lucknow (U.P.,)

N

The Commissioner; Allahabad Division,
Allahabad 5

3. The Collector, Allahabad
District Allahabad

4. The Mela Officer, Incharge| Magh Mela,
Allahabad ‘ |

S. State Board of Prevention and Control of Water
Pollution through its Chairman :

6. Union of India, | @
Through the Ministry of Erbyironmént,
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10.

11,

12.

13.
14.
15.
16.

L7,

18.
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New Delhi

Union of India

Through the Ministry oﬂ‘1 Water Reserves,
New Delhi .

Union of India ' ; '
Through secretary, Mm*stry of h:)nvuonment,
Government of India, New Delhi

State of Uttaranchal, _
Through Chief Secretary, Civil Secretariat,
Government of Uttarang_:hal, Dehradun

Chairman, Central Pollution Control Board,
Ministry of Environment, Government.of India
New Delhi !

Tehri Hydro Development Corporation Limited
Registered office at Bhageerath Bhawan,

(Top Terrace), Bhageerath Puram,

District Tehri Garhwal ~ 249001

through its Managing Director

State of U.P.
through Chief Secretary,
Government of U.P., Lucknow

Principal Secretary,

Ministry of Irrigation, Government of U.P.
Lucknow !

Principal Secretary,

Local Bodies, Jal Sanst]pan,

Government of U.P., Lucknow
|

Nagar Nigam, Aﬂahabaci (U.PJ
Nagar Nigam, Kanpur (U.P.)
Union of India,

through the Ministry of Urban Development,
New Delhi i

M/s IVRCL Infrastructure and Project Ltd.

through it2 W%xg Director,
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(3)

Registered office M-22/3RT, Vijay Nagar Colony,
Hyderabad »

19. Allahabad Development Authority,

Allahabad through its Vice Chairman
| oo TSP Respondents

To;

The Hon'ble the Chief :;Ius-tice and His Companion

Judges of the aforesaid Cotslrt.

The humble petition of the above named. applicant

Most Respectfully showeth Ias undcr §

1. That in view of the fa{cts and circumstances stated
in the accompanying afﬁci?avit which fo;‘ms part of this
application, it is expedientg in the interest of justice fhat
~ this Hon'ble Court may gx}aciously be pleased to vacate
the interim order dated ZPnd April, 2011, otherwise the

applicant shall suffer irreparable loss and injury.

2. That the aforesaid application is to be filed on

& /.Lj"./. lJand it is to be listed before the Hon'"ble Court
on [3/,5’//,1

2509
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PRAYEK

It is, therefore, expedient in the interest of justice
that this Hon'ble Court m%ay graciously be piease_d to
vacate the interim order dated 22nd April, 2011,
otherwise the applicant shaill suffer irreparable loss and

injury.

(Ashwani K, Misra)

Counsel for the respondent 19
Dated §) /472011 pondentae.
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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Counter Affidavit
(On behalf of respondent no. 19)

In

CIVIL MISC, WRIT PETITION NO. 4003 OF 2006
(Under Article 226 of the Constitution of India)

District : Allahabad

Harchetan Bramhchari Ji Maharaj,

Sri Mad Paramhans Ashram, Teekar Mafi

Amethi, District Sultanpur at present

Residing at Jhoosi, Post Jhoosi, District Allahabad

......................... Petitioner

1. State of U,P.
- through Secretary, Environment,
Government of U.P,, Secretariat, Lucknow (U,P.)

2. The Commissioner, Allahabad Division,
Allahabad f : -

3. The Collector, Allahapad
District Allahabad |

4. The Mela Officer, Incharge, Magh Mela,
Allahabad

S. State Board of Prc_avehtion and Control of Water
Pollution through its Chairman

6. Union of India,

Through the Ministry of Environment,
New Delhi ‘

7. Union of India

Through the Ministry of Water Reserves,
New Delhi -
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8. Union of India _ ' .
Through secretary, Ministry of Environment,
Government of India, New Delhi

9. State of Uttaranchal, '
Through Chief Secretary, Civil Secretariat,
Government of Uttaranchal, Dehradun

10. Chairman, Central Pollution Control Board,
Ministry of Environment, Government of India
New Delhi ‘

11. Tehri Hydro Development Corporation Limited
Registered office at Bhageerath Bhawan,
(Top Terrace), Bhageerath Puram,

District Tehri Garhwal — 249001
through its Managing Director

12. State of U,P. .
through Chief Secretary,
Government of U.P., _Lucknow

13. Principal Secretary,
Ministry of Irrigation, Government of U.P.
Lucknow '

14, Principal Secretary,
Local Bodies, Jal Sansthan,
Government of U.P., Lucknow

15. Nagar Nigam, Allahabad (U.P.)
16. Nagar Nigam, Kanpur (U.P)

17. Union of India,

through the Ministry of Urban Devel
New Delhi i e

18. M/s IVRCL Infrastructure and Project Ltd.
through its Managing Director,

Registered office M-22 /3RT, Vijay N
‘Hyderabad I

19. Allahabad Development Authority,
Allahabad through its Vice Chairman

2 5 1 2 ..................... Rcspo_ndents
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(1)

........................ aged
about 4so years, SOI of
MMMLM IG5 %@hanrvrearns .
presently posted . as

TowdSeexeliin  Allahabad
Dg/:glopment ‘Authority,
Allahabad

@ (Deponent) '
I, the deponent f!?.bo.ve named, do hereby

i
solemnly affirm and state on!oath as under.:i—

1. That the deponc;nt, a:'.bove named, is presently
posted as Joutl S%’&‘WAllahabad Development
Authority, Allahabad aI!ld has been duly authorized
to file the present afﬁjgavit on its behalf aﬁd, é.s

such he is fully acquai'?ited with the facts deposed

to below. i

2. That in the present iwrit petiﬁon, the learned
Amicus Curiae had filed an affidavit giving detail
arguments relating to l;?nd of Sewage Form, relying
upon which this Hon’ble court was pleased to pass

an order on 22.4.2011.]

W

That the relevant poi;'tion of the order of this

Hon'ble court is reproduced herein below:

92513
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“Sri Arun Kumar Gupta, learned amicus curiae has filed

an affidavit giving details pertaining to the land of -
sewage farm which-was acquired in 1915 and the

 diversion of the land for other purposes including transfer

of 45 hectares of land by Nagar Nigam, Allahabad for
construction of housing colony. Learned Amicus Curiae
has alsc brought on record the Government order dated

' 31.7.2000 by which the State Government has imposed,

restriction on constructions within 200 meters from the
river bank with the object of saving river Ganges from
pollution. Decision was however, taken-that relaxation
can be granted to Math, Ashram and temple in certain
condition. The decision of the Board -meeting of the
Allahabad Development Authority dated 3.4.2005 has
also been brought on record in which a decision was
taken that no permission shall be granted for any
construction of house within 200. meters of highest flood
level of river Ganges. The relaxation Jor Math ete. was
continued, Learned Amicus Curiae has also brought on
record the decision of the Committee of Allahabad
Development Authority deciding the objection on-master
plan 2021 specially the decision of the committee on item
No. 45, From decision taken by the Committee at item No.
45, it appears that application was made by the
Manager, Sahara India Commercial praying for land use
as commercial in Mauja. Mavaiya and Mavaiya Devrakh
Uperhar Tahsil Karchana on total 133 acres of land, In
the decision it has been resolved that upto 200 meters
Jrom the river bank, no construction of any kind would be
permissible and for next 300 meters constructions can be
permitted only in special circumstances. The Board
refused permission ta change the-land use as residential,
It is useful to quote the decision of the Committee:

RIS # WY e Vs T yerede R Ty
aﬁwﬁg&.ﬁﬂ@ﬁmﬁ@mﬁwmm
wwa%axﬁwzﬁe@qwsfm‘d@?ﬁwm
Hﬁﬁﬁaﬁm%ﬁﬁoﬁoﬁ%ﬂﬁs‘%ﬂﬁ
mwmsooﬁoﬁﬁs‘ﬁmﬁ—w
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i v, 9 Y T wes gHaes wRaT weRid

Wﬁwm%mwm%ﬁ'aw

SR o T & § O ¥ SRR A
& MR W T & P ARG PRAT SUGR T
BT | iR A3 W R B T |

Unabated and enomious, constryction on the:river bank is
also one of the soi}rcey of increasing pollution in river
water and a source for throwing untreated sewage dirt.in
the river with no mechanism to check. As noticed above,
Allahabad Development Authority while rejecting the
application of Sahara Commercial Corporation for
permitting the charizge of land use as residential in
villages mentioned | therein, recorded that within 200
meters from highes;'t flood level, construction is wholly
prohibited and within next 300 meters permission be
granted only in special circumstances. Restriction in
" making constructionj of housing colony within 500 meters
of highest flood leve] of river is necessary and mandatory
to check the further pollution which may be caused by
such housing colonjes. We have naticed that in spite of
repeated directions, neither the Nagar Nigam nor the
State of U.P. has been able to come with any measure to
check release of untreated sewage in river Ganges. 134
MLD untreated sewage, according to own case of Nagar
Nigam is being discharged in river Ganges daily and
according to the reﬁ‘pond_ent new sewage treatment plant
of the capacity 60 MLD shall be'commissioned by 2013.
New sewage treatment plant which has been mentioned
and proposed hgs yet not started and we have
reasonable doubt a;s to whether it will be able to function
by 2013. Stopping, construction up to 500. meters from
highest flood level on the banks of both the rivers Ganges
and also on the part of river Yamuna adjoining Sangam
has to be directed| in the city of Allahabad. The earlier
order dated 28.3.2011 however requires modification. We
thus direet that ng construction shall be undértaken by
the Allahabad Development authority or by any private
builders within 500 meters of highest flood level of river
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Ganges in city of Allahabad as well as part of river
Yamuna adjoining Ethe river Ganges (Sangam). The’
Allahabad Development Authority and the district
administration shall iensure that no construction be made .
in the aforesaid area. We however, give liberty to any
-aggrieved person tojmake appropriate appllcatzon in this
petition with regard|to above restrictions, lf he feels so
aggrieved.” 1 : :

That the a.rgumenq; advanced on behglf of the

learned Amicus Curiae was to the effect that the

Allahabad Developn%lent Authority in its Master

Plan has already taken a decision not to ordinarily |

permit conétruction§ upto an area of 500 meters
from the highest ﬂoc?d level. This argument of the
learned Amicus Ctilriae was based upon the

recommendation of Ithe committee . constituted at

- item no, 45 at page 2’00 -and 201.of the Master Plan

Rule. The con‘gennon!consequently was that in view
of the recommendatiions which was stated to be a
part of the MasterPlan itself, this Hon'ble court
proceeded to issue Egdirectionl;._in the order dt.
22,4.2011 prohibitin;g any kin& of construction

activity within an area of 500 meters from the
highest flood level,

That the aforesaid : contention of the learned

2516 .
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Amicus Cuﬁae is based on a complete misreading
and misconstruction of the Master Plan document |

itself, in view of the facts stated: h«:x,@eina.ftéri

b

‘ . .
i.  That the answering respondent Authority

submits that item no. 45 -_étppearing at page
" no. 200 of the Master Plan document is a part

. of the objections and suggestions tendered by

the committee constituted to discuss the draft

Master Plan 2021, A perusal of page 170 of |
the Master Plan it'self':.tq reveal that while
column no. 1 relates to name and addre.és of
the person, *column ﬁo. 3 relates to the
objectioné and sugge;stionl of the person
concerned upon v;/hich in the next column is
contained the departmental:note and lastly

the recominendations. of the committee have

—

been contained. A conjoint reading of page
170, 200 and 201 would therefore, leave no

room of doubt that serial no, 45 was actually

& suggestion submitted by Mr. S. Faizal,

Manager, Sahara India Commercial Company

Ltd,, Lucknow wherein in the next éolumn the

o 2917
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false suggestion of Mr. S. Faizal has been
mentioned. %In the next coiumn thereaftcr.is
contained the departmental note and in the
last column the recommendations of the

committee to examine the suggestions and

objections has been mentioned.

That sugge%tions /objections of Mr. S. Faizal
contained’ %at serial no. 45 came to be
considered in the 83rd meeting of the
Authority its;elf dt. 3.4.2005. The agenda note
placed beforile the Authority in the meeting dt.
3.4,2005 as% well as the resolution no. 1337
resolved by i:he Authority in the said meeting
are clearly i:men-,tioned at -page' 168 of the

Master Plan igiocumen’(:. 2

That perusall'. of page 168 would show that the
recommenda?:ion made by the comr.;littee
while dealh;i.g with the suggestions and
objections oﬁ Mr, S. Faizal at serial no. 45
recommehdif‘;g restrictions in the raising of

construction upto level of 500 meters from the

2518
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highest flood level was not accepted by the
Authority and consequently the
recommendation made by the comirr;itte;e' Wa}'s
neither accepted nor it could be treated to be
a decision by the competent authority for the

said premises.

That the decision contained at page 168 is
based upon the Government Order issued on
31.7.2000 of the State Government which has

been annexed af page 166 of the Master Plan

document.

That from perusal of the above decision it is
clear that the ultimate decision ‘taken by the
Authority on the issue relating to imposing of
restrictioné for raising constructions within a
specified diétance from the river itself was
confined only to the extent of 200 meters from

the bank (Nadi Tat) of the river itself,

That the Authority therefore, kad no point of

. tuok = . .
time ever 4§ any decision to restrict raising of

corztsm‘.ng upto level of 500 meters from the
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viii.
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highest flood ievel in the final text Master Plan
2021 which is enforced and operative as on
date. The co1:5{1tr.ary .suggestion me,de by the
learned Amicus Curiae is based on a complete
misreading an;,d misconstlzuctipmef..the Master
Plan documenlit ifcself and -~therefo£e such stand

is liable to be':gliscarded.

That it would ial_sp be relevant _to.,-s.tafe, that at
page 125 of :!the final text of Master j Plan
document imqgsition of restrictions on raising
constructions l on either side of river Ganga
and Yamuna ighas been specifically specified -
which is rest%ictedj to 200 meters from the
bank of the rnqer itself. A true copy of the page
125/126 of qhe Master Pldn document is
annexed herewith and marked as Annexure-

CAl to this aﬁ?.davit.

That in fuﬁfcherance of the provisions
contained under the U.P. Urban Planning &

Development Act, 1973 the Authority has also

formulated its building bye-laws known as
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Building Bye-]_,a;’ws, 2008 of the -Authority.
The said buildiz!ixg ‘bye-laws also specifically
deals with thel restriction imposed upon
raising of constnuctlon on elther side of river
Gana and Yamuna which too. is conﬂned to
the extent of 200,, meters of the river itself. The
bank of the rivér (Nadi Tat) has also been
defined therein tlb mean the bank of the river
- as mentioned.in!}the revenue records or in the
records of the IFrigation Authorities. A true
copy of the relevg.nt page of the Ruilding Bye-

Laws in this regard is annexed herewith and

marked as Anne.?cure-CAZ to this affidavit.

That in view of tl'i}e provisions of the Act, 1973
the Maiste; Pla'p itself was finalized and
promulgated byi the Authorities with the
approval of tl'!;le State Government on
12.8.2006. Thell final Master Plan which
contains the maip showing the existence of
river and its ban:k as well as the permissible
user of land on Wh1ch adjoirﬁng areas as well

as describes the situationing of the
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embankment and the same is annexed

herewith and marked as Annexure-CA3 to

this affidavit.

That from perﬁsa.l of the aforesaid Master

. Plan it would show that the bank of the river
{

has been clearljiz depicted in the plan which is
on the basis of revenue entries available with
the concerned Authorities and after carrying
out of survey etic. as per the revenue records.
After the bank c:;>f the river (Nadi Tat) upto an
extent of 200 rnéi:ters Rivér Front Development
has been pro%zided in the plan Which
correspondence ito the .decision already taken
in the Master Plf%\n document as well as in the
meeting of the |Authority, relying upon the

Government Ordigr issued in this regard.

N

_ That the River Front Development area which

extends nearly tq the extent of 200 meters is
required to be kept as Green Belt Area and
the only development permissible therein is

for religious andt other spiritual purpose as

2522
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defined in tk;,e Government Order dt.
f ¥ %

31.7.2000 itself.)
That further a perusal of the Master Plan it
would show thal',t that after the a,ijorcsaid 200

meters of river front development area.a high

areas embankﬁ;aént has been contemplated

and actually established on the side of the

river Ganga anq Yamuna at Arail side.
é

That all cor_)i,str.uctions ‘activity of the

residential -colo%;.'xy-wtﬁch has been permitted

by the Authoriity for its own New Px:éygam

Scheme and fo{!' the construction-of High-Tec
City is beyondé the high area embankment
which clearly %s beyond 'a.. dist.ance of 200
meters from thc% river Ganga and Yamuna and
consequently tlirxe decision of the Authority is

strictly in viewi of the Master Plan document

itself, .1
!

That the restrictions which has been: provided in

the order of this' Hon’ble court, stopping

construction and deYelopment work upto extent of |

2023
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500 meters from‘ tbgmghest flood level therefore,
runs counter to tpe s;eéxﬁc prov1s1ons contained in
the Master Plan document itself and therefore
requires appropr;jate suitable modification by ‘this
Hon’ble court. |

l
i
!
i

7. That the Author"ity has already allotted ‘plots to

merely 1000 plo?_:s holders in the New Prayagam
Scheme and the ci?evelopment-of High-Tec Township

has also.been pérmitted by the Authority as per

law which spe;ciﬁcally compliance with the

provisions of Masilter Plan and also:ensures that the

——

———

holy river Gangal‘!and Yamuna are not_polluted by

any means on account of development of the™

—

aforesaid two columns. It is again reiterated.that in

the project of the New Prayagam Scheme 1o

untreated water Egeyond the .permissible limit is to

be discharged in the river and in the project of the

1

——

High-Tec City noidischarge vx;hatsoever is to take
place in river Gm%a or g(a.muna from the High-Tec
City and the entire discharge of waste water would
be treated and ar¢ cycled-in the project area itself

and consequently] there would be no threat or

2524
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damage to the sanctity and purity of the river itself.

That account .of the fact that fhe learné.d Amicus-

curiae erred in construing the terms of the Master

Plan, aforesaid, as such, the order_paésgd-by- this
Hon’ble Court on 22nd "A‘pril,. 2011 renders contrary
to and in teeth of the provisions of the Ma_stel.' Plan-
202@ for Allahabad, which is stétutory document
in terms of section 12 of the Act of 1973 and,
therefore, it is prayed that the order.-:plas.-s‘ed,;by: this
Hon’ble Court d’atéd 22.4,2011 may kindly be
vacated/modified so that it is inconformity with the

provisions of law.

That in view of the facts and circumstances stated
above, it is expedient in the interest of justicé that
this Hon’ble court may be .pleas;ed- to’ r_n;o_d_ify the
order dated 22.4.2011 and the restrictions imposed
on development by the Authority or any. private -
developer within 500 meters of the highest flood
level of river Ganga and Yamuna may very kindly
be vacated otherwise the' substantial public

interest would be adversely hampered.
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i
|

I, the deponent labove named, do hereby

solemnly affirm and state dn oath that the contents of

paragraph nos. [ ............. PR s OVES

e oy PRSP RR I AT of this affidavit are

nos. 272 X -'/'T/-/ ....... are

based on record and (hat of paragraph  1Os.
W) oo RSO are:‘,l | based on .ipformation
received and that oi: parag?aph nos. ? ........... are
based on legal advice and nol% part of this affidavit is false
and nothing material has bee;n concealed.

SO HELP ME GOD.

Dei).onent

I, Panchdeo, clerk to Shri Ashwani K. Misra,

Advocate, High Court, Allahapad do hereby declare that

~ the person making this afﬁde%vit and alleging himself to

be the deponent is known to me from the perusal of

papers produced in this case and I am satisfied that he

is the same person.

R

Solemnly affirmed before me on this// 7-Lc{Jay of

l
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(204

q.3e
MQ}/, 2011 at about . a.m/p.zrﬂ. by the. _dqp,onent.

who is identified by the aforesaid person.

I have satisfied myself by examining -the
deponent that he has understood thecontents of this

affidavit which has been read over-and explained to him

by me.

OATH COMMISSIONER
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
***%****
Annex(?re-CAl
th

Counter|Affidavit
On behalf of respondent no. 19)
' gl
In

CIVIL MISC. WRIT PETI ION NO. 4003: .EZGOG
(Under Article 226 of the Constitution ofIndia)

District : Allahabad

Re; Ganga Pollution
Harchetan Bramhchari Ji Ma:hara_] ........ Petitioner

Versp.s

State of U.P. and others S ....Respondents
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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Annexure-CA2

In

Counter Affidavit
On behalf of respondent no. 19)

In

CIVIL MISC. WRIT PETITION NO. 4003 OF 2006
(Under Article 226 of the Constitution of India)

District : Allahabad

Re; Ganga Pollution

Harchetan Bramhchari Ji Maharaj ... Petitioner
Versus

State of U.P, and others ~ ,,,..... e RESpPOndents

2531



3.1.10 7T 74 B AR
200 HreX &7 H
feysifor argem

3111 I@BITYRSA
TS

() il

) ﬁmaﬁﬁmﬁwﬁm‘iﬁaﬂm%zooﬁmaﬁﬁm

i, Ay nfaﬁnﬁm ﬁﬁ‘d Y‘Fﬁl

ay T ad @ R Ry et wredl gy wl we A 200
qang:; snsm aanvrh“\'imﬁqiw

TRIF gar e T W W
ﬁw—ﬂ'ﬂﬂmﬁtﬁw’wﬁmm| ,

) Wﬁé-ﬁﬁ-mmaﬁhm%mm@_
anﬁﬁa‘fﬁﬁaﬁmw G |

@ oy &3 F daw Wa@téfﬁmmwm/mm
mﬁmaﬁz‘mh

M—aﬂmmmm@aﬁm@mﬂ/mﬁ a%srﬂra@‘r
# 3ifpq 9C ¥ 8| | :

Mﬂaﬁﬂvﬁwﬂmmﬁ%@am qa?«amamarw
@rﬂrﬁfaéazﬁwméﬁvaq mﬁqn/wgm
freffRer vt gd faes mﬁm m@aw@aﬁ
W/W@ﬂmm%ﬂwm
wifder gfAReE swar o Hedr 8-
() vmﬁmwnﬁrymaﬁ@wm%aﬂzﬁhwﬁaﬁ
sfrard Sar, w8t o v frfor fear o s 8,
(@) ot @ et S, |
@ @i e, Resfedl (@ &9 WM, W9-3S O Y9E O
gaell el R SR, B iand S e R,
(=) mﬁﬁw%maﬁmﬁﬁ%mww
@) P S A ey R,
(®) @R W]

(29)

2532




Y

3759
26

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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Annexure-CA3
In

Counter Affidavit
-On behalf of respondent no, 19)

In

CIVIL MISC. WRIT PETITION NO. 4003 OF2006
(Under Article 226 of the Constitution of India)

District : Allahabad

Re; Ganga Pollution -
Harchetan Bramhchari Ji Maharaj veeenn.Petitioner

Versus

State of U.P, and others

............... Respondents
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IN THE HIGH COURT OF JUI?ICATURE AT ALLAHABAD

***
INDEX

.

AFFIDAVIT OFCOMPLIANCE.

On Béjhalf of

Allahabad Development Authority, 'Allah\ab'ad,

through its Vice-Chairman.

veoaaphbesassesnienaansrees

IN;

In re :- Ganga Pollution, i

State of U.P and others. § .

2
i e

s b
i
ki

g

SRR

webse

o) PRI TPy

Particular =~ «

SE e

Affidavit of compliance X i

¥ ¥

n

Copies of the notice issued py the |
Authority to the Blind School gnd the
photograph of the WalI-Writing.§ )

3. | Copy of the I. D. Proof. f

Dated: /3/ 7/}1 *

2535

(Ashwani K.. Mlsrya)
Advocate.

3t
2%
$ 34
%
¥

Counsel for Respondént ff

No.19,Chamber Noi22, &
High Court, Allahabad

BB T e, B W A TS E 5 Senin. TG featd e et Ry R e

N . LS B

7 L S




3762
7

[N THE HIGH COURT OF JUDICATURE AT ALLAHABA 2

; p—

AFFIDAVIT OF COMPLIANCE.
on; Behalf of
Allahabad Development Authonty. Allahabad throughits che- %

Chairman.

i
i
4
t
|-
!

.......Respondent No.19 -

i #!

In re :- Ganga Pollution. |

| Vpreus
1. State of U.P, through Secretary, Envnronment
Government of U.P., Secretariat, ’.ucknow (U.P.)
2. The Commissioner, Allahabad Diyision, Allahabad.
3. The Collector, Allahabad, District Allahabad.
4. The Mela Officer Incharge, Ma’gh'-'ji\:/lela Allahabad. :

5. State Board for Prevention & Con;rol of Water
Pollution, through its Chairman.

6. Union of India-through the Mlnlstry of: Environment, lNew Delhi.
7. Union of India’ through Ministry: otMater Resources, New Delhi.

8. Union of India through Secretary, Mlnlstry of Envnronment
Government of India, New Delhi. | o

9. State of Uttranchal through Chief §ecretary, C|V|I Secretanat
Government of Uttranchal, Dehradun

10. Chairman, Central Pollution Confrol-Board,: mestry of -
En\nronment Government of India, New Delhi.

11. Tehri Hydro Development Corpqratlon Limited, Reglstered
Office at Bhageerath Bahwan (Top Terrace), Bhageerathi Puram, sk,
District Tehri (Garhwal)-249001, 1through its Managlng Director. . "1;

12. State of U.P. through Chief Secretary, Government of U.R, Lucknom

13. Principal Secretary, Ministry of lrngaﬂon : : 'g*‘
Government of U.P., Lucknow. '

AN

14. Principal Secretary, Local Bodtee, Jal Sansthan
Government of U.P., Lucknow.

15. Nagar Nigam, Allahabad.
16. Nagar Nigam, Kanpur. '

2536



17. Union of India, through Mf:ri“iatry of Urban Development New "
18. M/s IVRCL" lnfrastructuresl&Prolects Ltd, Hyderabad. :
19. Allahabad Development] Authonty, Allahabad, through ﬁt

Chairman.” |

l presently: posted as Secretary, Alla _;ba

|, the deponent above named ‘do hereby solemnly aﬁ' irm and state o&e' ','3
under; ® :
15

f~=~ % l
2. That this Hon’ble Court on -31.05.201 2 had been pleased to cons ger
the developments Md taken place towards: ldentlf catlon of*the
l-@'ﬁe—sTﬁB_od Level (in short HFL) and its demarcation- accordlngzto
the 1 map submitted by thelDlstnct Administration. The partial vgorbof
demareation—of HFL wnlcn had remained incomplete, has also bfen_j

spot

3. That so far as appllcatlon moved by M/s. Sam nggmbottom
Educatronal and Chantabl Socrety, Allahabad before this Hon’ble
Court is concerned, as sooq as applrcatlon was examined at the level
of the Authonty, immediate llnstructlons were issued by the Authorlty
for stopping all the constructlon and development work undertalgen rp
the premises of the Blind |School The Management of the : Blrnq
School was apprised of the prders passed: by this Hon'ble Courf; ang,
that they should not undertalge any further construction. The Autl;:ont)ésf.
has also ensured that no construction work is actually undertaken ln,

x
l

¢ Al

‘.ll mv'ﬁ
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the premises of the Bhnd School thereafter andasa matter of fa

construction work has actually taken place in the premises ‘%m_:
School ever since then. The Authonty apart from serving notloejé-ft? ke
Blind School has also promrnently highlighted through wall-wri I o8
the gate of the Blind School itself that no construotlon‘;'_ al :
permrssrble in: the premrses«as per the orders of the- Hon’bl ' Hig
Court. Upon further venﬁcatrorn, it transpxred that no new constr )
work has actually. been undertaken by the Blind Schoel in. the re
past and the only conotructlonxwhlch has been found to haveia :

- place of late in the premrses of the Blind School is of raising offat L .',

Feet: boundary wall and gate.; Copies of the. notice, issued by: ‘

Authority to the Blind School and the photograph of the. Wallaw ‘
are enclosed herewith and are :marked as .Annexure No. 1’

Affidavit.

4. That, the Authority reiterates ihe prayer made by it in |ts prewous

affidavits of comphance for appropnate vacation and modtﬂcatrorj

the orders passed by this Hon'ble: Court on 22.04.2011 as reiterafeds:

from time to'time on the basis. of materlals already brought on- rec' ) r’ i
before this Hon'ble Court.

based on legal advice whrch all | belreves to be true, no part of it is, fal
-and nothmg has been concealed.

So Help Me God

DEPONENT: |
Panchdeo, Clerk to Shri Ashwani K. Mishra, Advocate, High Court
Allahabad do hereby declare that person making this affidavit-and alleging: himeelt i

as deponent is the same person and is known to me from the perusal of papers
produced in this case. ) gl

2538



Solemnly affirmed and stated beﬁpre me on this day of 13" July, 2012%;5; g
about } © f}ﬁ a.m.@n{' by the depon'g’n,t who has been identified by the abq%(e%
person. t LA

contents of this affidavit which has been Te@d—over. to him by me.

1

OATH .COMMISSION%

i BE
7%
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

e

ANNEXURE NO. ‘1

N |
AFFIDAVIT OF CQMPLIANGE
" On Behalic of

Allahabad Development Authority, Allapabad
through its VVice-Chairman.

IN

In re :- Ganga Pollution.
Ve'fSUs;
State of U.P and others, '
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
INDEX
IN

AFFIDAVIT OF COMPLIANCE
On Behalf|of-

Allahabad Development Authority, Allahabad,
through its Vice-Chairman: |

e 0. RESPORdeNt NO. 19
N
CIVIL MISC., WRIT PETITION ti;le.4003 (PIL) OF 2006
P | (District : Allahabad)
]?/@ / | 2" Inre :- Ganga Pollution. e ..... Petitioner.
: ‘ Versus|
State of U.P and others. U Respondents.
| 8L Particular | ate Annx.| Page
No. . | A : No.
1. | Affidavit of compliance | r~4

2. |‘A copy of the report-of the Secretary;|. 16.08.2012 | 1 54
ADA, Allahabad, in this regard

dt.16.8.2012. ,

3. |/A copy of the notice issted under | 16.07.2012 | 2 |¥-%
Section 27 of the Act. _’ '

4. | A copy of the demolition order. ,! 28.07.2012 | 3 . -ty

5. | Photo copy of I.D. of the [')—Ae"ponenf
: |

Datedt: ( ¥ Gn)7_

(Ashwani K. Mishra)
P Advocate
Counsel for Respondent
No 19,Chamber No.22,

High Court, Allahabad.
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IN THE HIGH COURT OF JUDICA'iI'URE AT ALLAHABAD

Hkk
|

AFFIDAVIT OF COMPLIANCE
On Behalf qf o
Allahabad Development Authority, Al|ahaba;d. through its Vice-

Chairfnan.

IN
CIVIL MISC. WRIT PETITION N;O.4.00-3 (PIL) OF 2006.

(District : Allahabad)
In re :- Ganga Pollution, : y
. . Petitioner.

Versus |

1. State of U.P, through Secretary, Environrnent.
Government-of U.P., Secretariat, Lucknow (U.P)

. The Commissioner, Allahabad Division, Allahabad.
. The Collector, Allahabad, District Allahapad.

. The Mela Officer Incharge, Magh Mela, Allahabad.

. State Board for Prevention & Control of Water
Pollution, through its Chairman. ;

6. Union of India through the Ministry of Enfvir.onment, New Delhi.

7. Union of India through Ministry of WateréResources. New Delhi.

8. Unicn of India through Secretary, Ministfy of Environment,
* Government of India, New Delhi. 5

9. State of Uttranchal through Chief Secreﬁary. Civil Secretatiaf,

Government of Uttranchal, Dehradun. !

10. Chairman, Central Pollution Control Boiard, Miriistry. of
Environment, Government of India, New Delhi.

11. Tehri Hydro Development Corporation Limited. Registered

Ofﬁ'cge at Bhageerath Bahwan (Top Teirace), Bh_ag‘eerathi-Purar'n.ﬂ
District Tehri (Garhwal)-249001 » through its Managing: Director,

State of U.P. through Chief Secretary, Government of U.P., Lucknow.

13. Principal Secretary, Ministry of Irrigation, .
Government of U,P., Lucknow. '

14. Principal Secretary, Local Bodies, Jal Sansthan,
Government of U.P., Lucknow. =

15. Nagar Nigam, Allahabad., !
16. Nagar Nigam, Kanpur. |

o K WON

T2,
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17. Union of India, through Miristry of Urban Development, New.Delhi.
18. M/s IVRCL Infrastructures & Projects Ltd, Hyderabad.
19. Allahabad . Development  Authority, Allahabad, through its Vice-
Chairman. - ' ‘
........ Respondents.

Affidavit of Ram Yagya: -Mishra, aged
about ))g years, Slo Shri O N /v 260y
presently posted. as Secretary, Allahabad
Development Authority, Allahabad.

( Deponent )

|, the deponent above named do hereby solemnly affirm-and state on
oath as under; ' '

1. That the deponent is presently posted as Secretary, Allahabad
Developfnent Authority, Allahabad (in short, ADA) and is authorized
by the Respondent No. 19 to file this affidavit on his behalf; as such,
he is well acquainted with the facts of the case deposed to:below.

2. That the wark with regard to identification, demarcation:and installing
of pillars indicating 500 meters from the Highest Flood Level (HFL)
already identified and noticed in the previous order of this Hon'ble
Court, has been completed. A total number of 1248 pillars have been
installed being 400 in Tehsil Karchana; 324 in Tehsil Sofaon, 306 in
Tehsil Sadar and 218 in Tehsil Phoolpur. A copy of the report of the
Secretary, ADA, Allahabad, in this regard 'dt.16.8.2012 is annexed
and is markaed as Annexure No.1 to this Affidavit.

3.  That so far as raising of constructior of boundary wall within the limits
of 500 meters from the HFL by the Blind School is concerned, the
Authority had issued a notice to the School on 16.7.2012 r.equiring:
5-;)~piarance of the representative of the school on 26.7.2012. Despite
service of notice none appeared cn behalf .of the School and

consequently, an order of demolition was passed by the Authority on
28.@2. A copy of the notice dt.16.7.2012-issued u/s 27 of.the Act

as well as the order of demolition dt.28.7.2012 are enclosed and are
marked as Annexure No.2 and 3 to this Affidavit.
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That, pursuant to the order of derqolition passed by the Authority, the
Blind school has commenced work of actual demolition of boundary

wall, which is going on, on the spo;.

That, the Vice-Chairman and the! Secretary of the ADA, Allahabad,
had themselves inspected the spot and certain constructions which
were attempted to be raised within premises of the Blind School have
been got stopped on the spot andi all.construction-material-etc. which

were available on the spot, have f!bee,r) removed. No-construction of

"any kind is presently being undértaken within..the premises of the
Blind School.

That, with regard to issue of | raising of construction by Sam
Higginbottom Educational and " Charitable Society (Formerly
Allahabad Agricultural Institute) |$ concerned, the Authority initiated
proceedings in accordance witb law regarding . violation of the
provisions of the Act. The offic:-:ia|s‘of ADA, have taken further
necessary sieps as per law and the Senior Officials have also
inspected the spot for ensuring ttpat no further violation of law takes
-place at the spot The Institute and their Senior Officials have been
duly apprised by the Authority !\/ide notice anc ajgo by personal
intimation that their area falls within 500 meters -from the HFL and

raising of construction within it. ﬁhe Authority has also-intimated-the

local police to ensure that no c;onstruction of any kind is allowed
within the premises of the Institute.

That, all possible efforts are bei;ng undertaken by the Authority to

ensure strict compliance of ;heédirections issued by this Hon'ble
Court, '

That, the aforesaid Affidavit of Cempliance may kindly be accepted
and taken on record. , ‘

l, the deponent above named|do hereby swear and verified that the
contents of paragraph nos..... ( ...... ; -

affidavit are true to the personal knowledge, and those of paragraph-nos.
% 7 N e
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9

received by the deponent and those of para nos. 8 ...... . of this affidavit are.
based on legal advice which all | belizves to be true, no part of it is, false
and nothing has heen concealed.

So Help Me; God.

' ' DEPONENT

|
|, Panchdeo, Clerk to Shri Ashwani K. Mishra, Advocate, High Court,
Allahabad do hereby declare that person.making this affidavit and alleging

himself as deponent is the same person and is known o me from the
perusal of papers produced in this cas%e.

‘ (Clerk)
| ¥ p

Solemnly affirmed and stated before rpe on this day of 88 igskens-2012

at about a.m./p.m. by the deponent who has been identified by the

above person.

| have satisfied myself by examining the deponent that he understood- the
contents of this affidavit which has been read%ove'r to him by me.

| OATH COMMISSIONER
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IN THE HIGH COURT OF JUDIC;QTURE AT ALLAHABAD
k

ANNEXURE tjqo. 4

AFFIDAVIT OF COMPLIANCE
On Behalf of-

Allahabad Development Authority, Allahabad,
through its Vice-Chairman: :

veeererdreenteeeeeeen . RESPONdent No.19
IN

CIVIL MISC. WRIT PETITION NO.4003 (PIL) OF 2006
' (District ;. Allahabad)
In re :- Ganga Pollution. ..... Petitioner.
' Versus
State of U.P and others. L — Respondents.
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
. ANNEXUREiNO.~ X

AFFIDAVIT OF COMPLIANCE
On Behalf of
Allahabad Development Authority, Allahabad,

through its Vice-Chairman.
- oot leier i ere . Respondent No.19
IN | |
CIVIL MISC. WRIT PETITION NO.4003 (PIL) OF 2006
| (District ; Allahabad)

In re :- Ganga Polluton. .. Petitioner.

State of U.P and others. Respandents.
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IN THE HIGH COURT OF JUDIGATURE AT ALLAHABAD
|
sk ]
ANNEXURE T\JO. 39

AFFIDAVIT OF CQMPLIANCE
On Behagf of

Allahabad Development Authority, Allahabad

through its Vice-Chairman.

......Respondent No.19
‘ IN '
CIVIL MISC. WRIT PETITION[NO.4003 (PIL) OF 2006

- (District : Allahabad)

In re :- Ganga Polluton. S E Petitioner.

|
Versus

State of U.P and others. ~ Respondents.
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
i***
INDEX
IN

SUPPLEMENTARY AFFIDAVIT
On Behalf of

Allahabad Development Authority, Allahabad, through its Vice-

Chairman.

.......Respondent:No.19

N
CIVIL MISC. WRIT PETITION NO.4003 (PIL) OF 2006

(District : Allahabad)

In re :- Ganga Pollution.

: v s o bk RN e
e ot ksl N A T YIRS AR (RS e i Fe b Al

Petitioner.
Versus :
State of U.P and others. P e Respondents.
_E/ Sl. Particular 5 Date |Annx | Page
2 ) 9.} )7_—No. ; No.
1. | Affidavit of compliance. ’ 1-4
Dated: ;
(Ashwani K. Mishra)
Advocate

Counsel for U.P. Jal Nigam,
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

\REK

|

SUPPLEMENTARY AFFIDAVIT
On Behalf of o
Allahabad Development Authority, Allahabad, through its Vice-

Chairman.
....... Respondent No.19

CIVIL MISC. WRIT PETITION NO.4003 (PIL) OF 2006
‘ (District : Allahabad)

In re :- Ganga Pollution. y
Petitioner.

Vqrsus

1. State of U.P, through Secretary, Er'?vironment,
Government of U.P., Secretariat, chknow (U.P.)

2. The Commissioner, Allahabad Division, Allahabad.
3. The Collector, Allahabad, District Allahabad.
4. The Mela Officer Incharge, Magh Mela, Allahabad.

5. State Board for Prevention & Control of Water
Pollution, through its Chairman. '

8. Union of India through the Ministry éf Environment, New Delhi.
7. Union of India through Ministry of Water Resources, New Delhi.

8. Union of India through Secretary, M?nistry of Environment,
Government of India, New Delhi. | '

9. State of Uttranchal through Chief Secretary, Civil Secretariat,
Government of Uttranchal, Dehradun.
10. Chairman, Central Pollution Contrﬁl Board, Ministry of
Environment, Government of India, New Delhi.

d

11. Tehri Hydro Development Corporaf’ioh Limited, Registered
Ofﬁce at Bhageerath Bahwan (TopiTerrace), Bhageerathi Puram,
District Tehri (Garhwal)-249001, through its Managing Director.
12. State of U.P. through Chief Secreteiry. Government of U.P., Lucknow.
13. Principal Secretary, Ministry of Irrigation,
Government of U.P., Lucknow.

14. Principal Secretary, Local Bodies, Jal Sansthan,
Government of U.P., Lucknow.
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15. Nagar Nigam, Allahabad.

16. Nagar Nigam, Kanpur. |
17. Union of India, through Ministry of Urban Development, New Delhi. g
18. M/s IVRCL Infrastructures & Pro;ects Ltd, Hyderabad.

19. Allahabad Development Authq)nty, Allahabad, through its Vice-

. Chairman.
........ Respondents.

Aﬁldawt of Pradeep ‘Kumar, aged -about
4g|years, S/o Shri s RAT T
-presently posted as Secretary, Allahabad -
que!opment Authority, Allahabad.
(Deponent)

|, the deponent above named do hereby solemnly affirm and state on
oath as under; . :

8 That the deponent is prese;ntly posted as Secretary, Allahabad
Development Authority, Allahabad, and is authorize to file the-present
Supplementary Affidavit on behalf of respondent no.19, and as such,

is well acquaintad with the facts of the case deposed:to-below.
! ,

. That, this Hon'ble Court ha{;i been pleased to enquire from. the
respondent State, the source of funds' -needed for the successful
holding of upcoming Kumbh Mela —2013.

3. That, the Allahabad Developnient Authority, Allahabad had submitted
a budget for a sum of Rs.57 Crores for the said event.

That, as per the existing arﬁ_angement'for providing funds for the
project, only 30% of the required funds are being provided by -the
Central Government, whereas, remaining contribution of 70% is to

>{1«/ come from the State Government through its different agencies
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involved in the project, inciuding the Allahabad Deve!opment
Authority, Allahabad.

5. That, the forthcoming Kumbh Mélar2013 is an event of International
level, having cultural, social,i religious and spiritual importance.
Citizens from most of the couﬁtries spread across seven Continents
participate in large numbers, apart-from large population aitending the
event from throughout the cou.intry. In view of the importance-of the
project itself, the Allahabad Qevelopment.Authority, Allahabad has
undertaken to provide 70% s\ihare of the project amount of Rs.57
Crores, and remaining 15 Crores is being provided by the Central
Government.

6. That, the Allahabad Development Authority, Allahabad, has been
constituted under Section 3 of the U.P. Urban Planning and
Development Act, 1973, wiéth the object of ensuring Planned
Development of the Develo;pment Area of. the Allah'abad.- The
Authority is supposed to p'[ovide various ‘public amenities and
development work in Allahab%d. Considering the enormity of the task
to be achieved, the funds available with the Authority are scarce.In
case, the Authority diverts trfpe funds for meeting the commitment
made for the Kumbh Mela, it ?shall have to divert-its fund from other

public _activities, which mayjobstruct the normal activities of the
Authority. |

I, the deponent above named do hereby swear and -\./eriﬁed.that the

cortants of Paragiph HOB.ulluumsansnins e s s of this-
affidavit are true to the personql knowledge, and those of paragraph nos.

................. of this affldavit are based on pérusal. of records, and
those of para nos. ... Of this affidavit are based on information
received by the deponent and th’ose of para nos.~......... of this affidavit are

based on legal advice which allil believes to be true, no part of it is, false
and nothing has been concealed.

)(/\‘/ So Help Me God. | >4~/

DEPONENT
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I, Panchdeo, Clerk to Shri Ashwani K. Mishra, Advocate, High Court,
Allahabad do hereby declare that person making this affidavit.and alleging himself
as deponent is the same person and is known to me from the perusal of papers
produced in this case.

(Clerk)

Solemnly affirmed and stated before me on this day of 24" February, 2012

at about _)&30 a.yh./p.m. by the deponent who has been identified by the
above person. '

| have satisfied myself by examining the deponent:that he understood the
contents of this affidavit which has been read-over to-him by me. '

OATH COMMISSIONER

P
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AFFIDAV!T OF COMPL!AN e
On Behalf of - .
Allahabad Development Authority, Mlahabad through its \fce-
Chairman. i . w
! ...- ..Respondent:No:19
l ;
‘lN

Rusts -\’1L. e kv‘ SE0.

A 4 4!.4,k1n Y
" : é,a,'if‘ﬁt Allahabad)
' it h’ﬁ\:‘“ﬁ & :
In re :- Ganga Pollution. 1 ' _ '
i Sl Petltxomer.

-~

i
Versus

1. State of U.P, through Secretary, E:nviron,mem'.%..—,- ;
Government of U.P., Secretariat, Lucknow (U.P.)

2. The Commissioner, Allahabaa Division; Allahgfb;_ag;" =
3. The Collector, Allahabad, District Allahabad.
4. The Mela Officer Incharge, Magh Mela, Allahabad.

5."State Board for Prevention & Contfol of Water .
Pollution, through its Chalrman

6. Union of India through the Ministrv|of Env:ronment« New-Delh(
7. Union of India through Ministry of l ter Resources;@ew; Delhi.

8. Union of India.through Secre;ary, mestry of Enf,"f ommggtf»‘
Govemment of India, New Delhl '

’ 5
9. State of Uttranchal through Chief Secretary. Cw;l{Secretanat
Governrent of Uttranchal Dehrad N,

10. Chalrman, Central Polluuon Contrlol Board Mlnnstry of
Environment, Government of India, Nev Delhi -

11. Tehri Hydro Development Corporation Limited; Reglstered

Office at Bhageerath Bahwan (Top Terrace ;B uram,
District Tehri (Garhwal)—249001 rou__ E) ii%?’liégiggl‘\r*?éal;%fe%tor
12. State of U.P. through Chief Secre ry, Govemment o% U.P., Lucknow
13. Principal Secretary; Ministry.of Irri ahon.
Government of U.P,, Lucknow. ?

14. Principal Secretary, Local Bodies, ‘Jal Sansthan,
Govemment of U.P., Lucknow.
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18. Nagar Nigam, Allahabad.
16. Nagar Nigam, Kanpur. X _ .
i7. Union of India, through Mlmstryo Urban Development, New Delhl.:

18. M/s IVRCL |nfrastructures&Prorecls Ltd, Hyderabad

19. Allahabad Development Authpnty Allahabad through its Vice-

Chairman.
' Respondents.

........

Arﬂdavrt of Baunath aged about 48 years,
Slp Shri Mathura Prasad, presently
pqsted 2s Jornt Secretary, Allahabad
Development Authority, A ahabad.
r ( Deponent )
|
|, the deponent above named dp hereby solemnly affiin and state on
cath as under; |
I 18
1.  That the deponent is presenlly posted as Joint: Secretary, Allahabad
' Development Authority, Allahabad ‘and is authorized by the
‘Respondent No. 19 1o file thl,s affidavit on his behalf; as such, he is
well acquainizd with the facts lof the‘case deposed to below.

2. That pursuant to the orders passed by this Hon'ble Court on
20.04.2012, the Allahabad ‘Development Authonty, Allahabad (in
short, Authority) took decrsron fo request lhe Indian Institute of
Information Technology, Aliahabad. (in short, IlIT), to assist the
Authority in proper implem ntation of the: orders passed by this
Hon'ble Court dated 16. 021012 and 20.04.2012 with regard to
preparatlon of its own map lon the details provrded by the District
Administration. The Authontyl therefore, requested the IlIT to accept
such request and all the revepue maps which: have been provnded by

ant to-the drrectlons of
this Hon'ble Court , were furrrlshed to the lllT Photocopy of the.letter

256.1 | — g
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dated 21.04 2012 sent by the|ADA to IIT, Allahabad in this regard is
enclosed and is marked as Aninexure No. ‘1’ to this Affidavit. The IIIT
éccepted the request of the Authority and work on the' Project was
started with effect from 21.04.?.012 itself. This was intimated byletter .

. of the IIIT dated 30.04.2012, copy whereof is enclosed and is marked'
as Annexure No. ‘2’ to this Afﬁidavit. ‘

That a team of officials of the;Authority has been in regular touch of
the IIT and all the recordsidesired{b'y them, have been made
available to them, as they nave been so made ‘available to the
Authority by the District Admlmrtratlon .
That, certain discrepancies wére noticed by the llIT in this regard.
which were rectified with sub :ission of fresh / more accurate- maps
provided by the District Administration. '

That, on the basis of the work ﬂmdertaken for the.aforesaid project by
the 1T, Allahabad, the sﬂuaﬁen as emerging has been elaborately _
noticed and communicated by, the IlIT, Allahabad, to the Authonty'

vide its letter dt.17.5.2012, copy of which is-enclosed and is marked
as Annexure No. '3’ to this Affidav lL

Thal, the Authority has requests;d T to*compléie the: ibroject- Mtﬁin a’
still shorter period, instead of two weeks, as has been mentloned in
the Iatter of the IIIT.

That, the Authority, therefore, pnays that it be allowed 10 days further
time to comply with the d'f°"’":4ns contairied in the o-der passed by
this Hon'ble Court 6t.20.4.2012, in so far as it relates to preparation of
its map. !

That, the further direction issueé by this Hon' ble'Couft on 20.4.2012
of making demarcation on the lspot of the Highest Flood Level by

affixing pillars has been taken up on priority. The District Magistrate

vide his order dt.23.4.2012 constituted a committee: ‘consisting of Joint

Secretary of the Authority a!ongwnth concemned Tehsﬂdar of Sadar,
Saraon, Phoolpur and Karchanal Tehsnls Copy of the order by the
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)

District- Magistrate dt.23.4.2012| is  enclosed and is..'r_narke.d ‘as
Annexure No. ‘4’ to this Affidavit,| | ‘ :

That the Authority has arranged ffor 'stone pillars to commence such
work of demarcation. The actug! installing of pillars ‘has started in
villages Madanua, Deverakh :.'::i Lavayan Kalan of Karchana Tehsil
which forms part of the project :'area of M/s Eancham Realcon Pvt.
Ltd. The remaining project area ?f M/s Pancha_rh---Realeon would:also
be completed in about a weekgf time and further demarcation work
thereafter, shall proceed expecﬁitiously. ,The photographs showing
installing of pillars n the projecf;area of Hi-Tech City sha!l be placed

at the time of hearing of the peﬁtﬁon.

That the Authority therefore, m!Ps_t.humbly_-,.pna,ys-that the hearing in
this matter on pending applications relating-to-demarcation of Highest
Flood Level and prepération ofi map by the Authority may kindly be
taken after 10 days. } W

|, the deponent above na 'ed (lo hereby swear and verified that the
contents of paragraph nos....).\.fbf.k.‘..&.l.?/...?;*?..) e ._..,,\_, of this
affidavit are true to the personal [knowledge, and those of paragraph nos.
e 27318 corereeerz. Of this afﬁd;avit are based on perusal of records, and
those of para nos. ..cwrm—....... |of this affidavit are based on information
received by the deponent and thq;se of Para.nos. . o* this affidavit are '
based on legal advice which all | believes to be true, no sart of it is, false

and nothing has been céncealed.i
So Helé Me God.

|

DEPONENT,

I. Panchdeo, Clerk to Shri Ashwani K. Mishra,-Advocate, High Court,
Allahabad do hereby deciare that person making this:affidavit and .alleging

himself as deponent is the same person and is known to me from the
perusal of papers produced in this case.

_ ('Clerk)
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i

Solemnly affirmed and stated befoge me on this day ofjg"imwuy 2012
at about _ 2-43” a/é.lp.m. by the deponent who has been identified by the

atove person.

| have satisfied myself by examini‘ g the deponent that he understood the
contents of this affidavit which has been read-over to him by me.

| OATH COMMISSIONER

o P
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IN THE HIGH COURT OF Juq{lCATU_RE AT ALLAHABAD = -
"__4 LT ’.

A‘N_NEXURFL!NQ. 1 |
AFFIDAVIT OF COMPLIANCE
On Behalf of
Allahabad Development Authority, Allahabad,
through its Vice-Chairman. : |
e e e e e e RESPONdeNt No.19
K B 4

CIVIL MISC. WRIT PETITI@PN NO.4003 (P.li.) OF 2006 -
| (District : Allahabad)
| .
In re :- Ganga Pollution. S : Petitioner.
Versus ' ,
State of U.P and others. ' I Respondents.
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IN THE HIGH COURT OF JUDICATURE AT.ALLAHABAD,
ANNEXURE;NO 2

AFFIDAVIT OF CC MPLIANCE
. On Behal: of
Aliahabad Development Authonty. Allahaba_d,

through its Vice-Chairman.

- ‘[ ., f-’fﬁ@;.dent-;uons

CIVIL MISC. WRIT PETIT!QN NO. 4003 (PlL) OF ZOOG
| (Dlst‘lct Allahabad)

In re :- Ganga Pollution. ' ) : ' Peﬁtifdner.
- Versus ¥ |
State of U.P and others. : | Respondents.
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Indian Institute of lpformaﬂon Technalogy, Allahabad

A University Estab.snad underSec.3 nt UGC: .;2;1956 vide
Notification No. F. 9-4199—U 3 Dalad 4/872000: ofitre Gov: of India l
(A Centre of Excel!ance In IT Established by Gowt. of India)
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

- x

i
ANNEXQRE‘: NO. 3

AFFIDAVIT OF|COMPLIANCE
On Behalf of
Aiahabad Development Authority, Allahabad,

ihrough its Vice-Chairman. . .
e eeeeener-RESPONdent N0.19
! e |
CIVIL MISC. WRIT PETITION NO;40.0$ (é-l-L) OF 2006

- ' _ (Distict : Allahabad)

In re :- Ganga Pollvtion. _ g Petitioner.
Versus
State of U.P and others. ‘ Respondents.
:
|
|
i
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(A Cenure of Excellence i IT, Established by Govl. olj_lngiz"a)
Deoghat. Jhzahva, ALLAI-gABaD'-. 211012 (U.P)}INDIA

4. Web | wewiinta 20w E-mall : coatagt@iita.ac e

BT

b £ Aliahabad
i ituf rmation Technology, Allahabat
A U{agil'égtls[f.gg%}:ei glgGlCﬂ??‘I mgicyiczon No F 64584 3 Dsles £0ERI0 o Cont f nez:

' -
I' ; .

| Ref. Nou IIITA/ 5742012
! Date: 17% May, 2012

T

To,

Yice Chairman .
Allahabad Development Auchority (ADA);

8" Floor, Indira Bhawan, Allahabad i

Sub: ieitization of maps of Allahabad & surrounding areas along with m wking of
HFL and +300 \Metér Line

Dzar Sir, i
orne - o s < - [ Y h ~ fh
The tirst regquest came o the lnstifute ¢ {217 April, 2612 in the office of the
Director First master plan and four Tehsil maps v-gre siven in the mesting.

These were digitized 2nd appropnate lines were drawa on 27""agc_ﬁ=1hes¢--\vere
displayed 10 the ADA officials on 30% Aprl 2012, When the 'd,igin‘;ggg-maps-‘ were
displayed, it was observed that the correct position of HFL cahnotbe 2scentained.

Since the maps did not have the plot aumbers from which. HEL line passed, to
ensure accuracy of maps cuncerned Tehsildzrs of all thedour Tehsils.along with Lekhpals
werg zsked (o come with the village maps. In this regerd 2 mesting was held on 2% May,
2012 In this meeting it was decided that more ccusEle maps of all the flood aifected

areas with the details of the -.'illagesg‘-m_ould be proyided as early as possibls.

Since the maps were not received by 10% May, 2012 ADA officjals.inited ADM,
Tahsildars, Lexhpals-for 2 meeting on 112 May, 2012 and it was promised thar all the
mMaps would be provided by 12" May, 2012. Thé decisions taken in the meeting.of 11®
'\4a_v were recorded and seat 2s 2 lener to vice Chairman on I4* May; 2012 by the
Instigre

|

o Oq IR evening the digitized maps of Phoolpur were given 1o the ADA The maps
showing ine HFL and 500 Meter lipe were prepared by 15* nighy incorporating all the
affected villages of the three tehsils desired by the ADA officizls,

. A zpeetfng with Vice Chairman and otherf officials of ADA wzs held on 16® Mry,
2012 znd the situanon was reviewed. Afier the MeHng with Vice Chairman, officials of
’ x '- b * .

i =
]
y
!
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digitized as’ yer. Howeve
faciiitared seeing the-urge
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